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Indian uunnﬂil of Agricaltureal :

Researck & Ors,
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JAIPUP. BENCH, JAIPR,
of orderes 20,4,1994
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Mr, T,V . leushik : Toumsel for applicent
Mr. V.S . Gurjar s Coumsel for respomdonts

CORAM:
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Hon'hle Cop@l Frishme, Membe

Mr,

Hom' Ble Mr, o, F.Chdrms,

FEF HON' BLE ME,3CGFAL FRISHIR, MEMEEF (J

Applicant Ehri Laxni Marain hec

urdzr Gen .19 of the Adminis

that the impugned order datzd

him Rs

)

removal from service on

2. We have hedrd the lelrpad coums

gowe through the records,

2. Mz @applicant was holding the p

of the Directer, Cemtral Sheep & Wool
becoms

ndgar, Distt Tonk, when ke A victim

umpanthorigedly from 23,

yeadrs apd bzpce ke was served with 8 o
deted 22.2.36., The @pplicaat iz seaid

whers —~ipoa the Disc

r{mdr.)

Momber (3dm.) .

DL.) .

J
ozt of Mali im the office
Feszarch Iastitutsz, Avila-
a
of/meatdl discdse duriag

e 1:“33::"'.':/'} s F e ti’laﬂ 5
hirge 3heet vide 2arc .‘A“'J

charge

(oA f

remaval from sarvice, The dpglicant prefeirred 3a appedl to the
appzllate Quthority but ths S@mz was rejected vide der dated

The

e MRz heen ckAllerced or the sreand
iato the truth of the allagations Aghi

Authority coafirming the
that a0 caguiry was meds
A3t the agpplicigt awd thet
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the Discipliadry Anthority hésed his fiediags om @ mechenical
aonlication of Fule 12 of the CCS{L=z3awvz) Rules, 1972 thit mo
leave could be granted for @ paricd enceediag & vadrs 2zcedt by
its saacticn by the Presidsaut, It is &lso argsd thit the appeal
4, Oa the contréry,the resrondzmts conatertion is th

the Appeal was decided on 27.4.89 &pd the decision was cowveyed

conteatiowscf the respomdents Sre that the applicant ufed to dbseat

prior
himself from duty withoulh Zcekinmg permission from the conczrwmed

aygthoriticesz and e had &bseat=d himszlf edrlier alseo from 19.5.80

to 7.2.80 @wd 21,9,20 to 25,102,300 @ad thet he had already admi-

h

ace 1975, The dppl-

t~de

Jrental Jisedse s

tted thet he weg & victim o
icagt had pot fureizhzd 3ay evideace With reqdrd o =nis mewtal

end therefore hiz @hseace from dubty was umduthorised,

O]

s ickmes
It is pleaded by the responmdzats G
the chirges dgadimst him iw his written stdtement of Azfence and

the inpoziti o f Dwmdl wag therzfore Hsed cm his dadmission of

guilt without holding &« forr@l enciry g epvicsdged by Pule 14

of the CC3{CCA) Rules, 1965,
5. In so far az the vlea @s teo limitation iz comcerned, the
sppeal made by the dppliceat was decided vide order Adted 27.4 .89

0

and it was communicatzd to the appliceat vide memcrandum dated
11.5.89 and it iz s9id that that it was received by the applicaet

on 13.£.892. The ledra=d couasel for the applicsst mdkes @n orsl
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if awy in oreseatiag the danplicétion taling imte cemsidersation tae
fact that tee @pplicamt had alzso filed 38 revision wetition to the

concermed Suthority, is kerehy condomed,

6. It is pertineat to macte thit the 2lleced ddmizzion of the
charge comtaimsd im the writtem Statzment of d:zfencz i not an
uagualified admission éf Juilt 82 it also =wplaies the circumst-
aices im Nblbh The apolizc@et Med to rer@im @awdy from duty. Im ouw

opimion, the fiadimg of thz respowdcnabs wag wmot justified amd @
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formal eaguiry as prezcribed iw Fule 14

service wazs passed by

are uyasustaimable and
7. In tha result t

dated 11.11.36 at Ang:.

IVicte an thp anplic

(Tl

dated 27.4.39 (Aprs= A

quecshed, The resnomlen
of issue of chirge Ihe

dapce With the Rulas,

but shall b2 dezmed o
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of tae (2CA) Pules
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imce the srder remcral from

tlez Discirlime@ry AJ+ rity without 3w enquiry
ules Baviag Heen held,'the impagezd arders
thay Sre lidblze te he et aside,

he order of the Discipliwsry Aukhorits

A-1 impoging twe pemdlty of removal from
at and the crder of the Appellate Answeority
reintaiming the s&id readlty are hershv

chall may pIOﬁwwﬂ frash from the 2tage

by k2liieg encuirvy amdzr Rule 14 of the

mecssfary actiomn ther in accor-

ka
a

im service

b2 umdey 2uspeasicon in wiew of the wrovi-
siome of Fule 10{4) of ke 2GS (ZCA) 28 till the fimalizaticm

of the disciplinary
&, The 0.7, ztand:
to Ccosts,

(U, 2.5p%rm)

Member(A).

AY

Chligve

(Gopal Kri Chna)
Mermbher(J) .



